
AGRARAYANA 14. 1908 (&AK.If) 

(a) .,betber Oovemment baw received 
aD' representatioos from coffee .rower. 
ill tbe coGntry with regard to tbe iacreue 
in export duty on coffee daria. tbe montb 
of actober. 198' ; aad 

(b) the particulara of increases in 
export duty on Coffee introduced duriol 
tile palt twelve montbl , 

THB MINISTER OF STATE IN THE 
MINISTRY OF FINANCB (SHill 
JANARDHANA POOJARY): (a) and (b) v.. Sir. Export duty on coffee bas been 
increased twice in tbe Jalt twelve montbs ; 
oacc in January, 1986. from RI. 300/- por 
quintal to RI. 600/- per quintal, and alain 
iD October, 1986. from RI. 600/- per 
quintal to RI. 1000/- per quinta). 

Sed ... up 01 Stoek Eseh_e .... at 
...... Iore 

!OS6. SHRI V. S. KRISHNA IYBR: 
Will the MiDilter of FINANCE be pleased 
to atate : 

(a) wbether in pursuance of Govern-
mODt directiYO Stock ~cbaDse fuod baa 
been set up in BaDlalore Stock Exchanp ; 
and 

(b) if Dot, "beD will tbia fund be 
.t up ., 

THB MINISTBR. OF STATB IN THB 
MINISTRY OF FINANCB (SHRI 
JANARDHANA POOl AllY) : (~) and ~b) 
The BaDaalore Stock Excbaole. IS worklog 
out the modalities of the setting up o! a 
CustomeR. Protection Fund. Meaowhtle, 
tbe scheme prepared by tbe Bombay Stock 
Exchaole il beiDa circulated. to all. the otber 
Stock Bxcbaoaea for coDSlderatlon aDd 
adoption. The Fund is expected to be let 
up abortl,. 

DlBeoatID .-ee or SpecIal lacn .... t to 
c.tNI Go ..... t Eaplor-

5057. SBRI V.S. KlllSHNA lYE .. : 
SBlllMATI SHANTI DEVI: 

WiD \be Mbliater of FINANCE be 
pleIMd to _. ; 

<a) .betber it i. a fact tbat tbe special 
increment previousl), saDetioDed to tbole 
Central Government employees who have 
undergone famil7 plaDoiDI operations has 
beeD discontinued wbile implemeotiu8 the 
aew pay ICalea of Fourtb pa7 CommilSioD; 
and 

(b> if 10. wbetber Government propose 
to restore tbe special incremeDt already 
aanctioned io tbe Dew pay scalel of tbe 
Central Government emplo~ees? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF FINANCE (SHRI 
JANARDHANA POOJAR Y): (a> No. Sir. 

(b) Does Dot arise. 

DeJa, .. GettIIIa I .... Tu R.f .... 

5OS8. SHill V.S. KRISHNA IYEIl: 
Will tbe Minister of FINANCB be plcucd 
to state: 

(a) whether it bal come to tbe Dotice of 
Government that tbere is inordinate delay in 
aettiq locome Tax relund. : 

(b) how mao)' refuud cases are pendiDI 
io Karoataka Circle; and 

Cc) wbether Government propose to 
coDlider constitutinl a refund cell in Income 
Tax Department particularly in Karoataka 
circle 7 

THB MINISTER OF STATE IN THB 
MINISTRY OF FINANCE (SHal 
JANARDHANA POOJARY): <a) No. Sir. 

(b) 134 cases are peDdiDl in lCaraataka 
Clrele, out of which oaly 68 aro more tban 
three moatba· old. 

(c) 10 view of the poaitioD ezplaiDed in 
repl, to part (b). tbere iI DO proposal to 
constitute a Refund Coil ia ICam_tak. 
CIaaqJt. 




